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(Mr. Deputy-Spedier]

that in other respects the Rules
of Procedure of this House relating
to Parliamentary Committees will
apply with such vanations and
modifications as the Speaker may
make; and

that this House recommends to
Rajya Sabha that Ra)ya Sabha do
Join the said Joint Commuttee and
communicate to this House the
names of Members to be appoint-
ed by Rajya Sabha to the Joint
Committee ”

The motion was adopted

1505 brs.

MOTION RE REPORT OF THE LIFE
INSURANCE CORPORATION OF
INDIA

Mr Deputy-Speaker: We shall now
take up the next item Shr: Ram
Krishan Gupta

Shri Ram Krishan Gupta (Mahen-
dragarh) Sir, I beg to move

“That this House takes note of
the Report of the Life Insurance
Corporation of India for the period
from 1st September, 1956 to 31st
December, 1957, la:d on the Table
of the House on the 18th March,
1959”
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“It was observed that number
of these loans had been granted
on madequate security or on the
security of property the title to
which was unsatisfactory with the
result that on a number of loans
defaults had occurred and the
corporation has been constrained
to take legal or other measures to
cnforce 1ts securitv.”
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“Mr. Herbert N. Casson in his
book “‘Selling more life Insurance”
states that the American com-
panies sold as much of life insur-
ance in nine years by modern
methods as they did in the preced-
ing eighty' years by old fashioned
methods. This was achieved be-

cause the agents were properly
trained in salesmanship "
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Mr. Deputy-Speaker;

moved:

Motion

“That this House takes note of
the Report of the Life Insurance
Corporation of India for the period
from 1st September, 1936 to Slet
December, 1957, 1aid on the Table
of the House on the 13th March,
1959 "

Now, the Mover has taken about
25 minutes May I know if half an
hour would be enough for tiie hon
Minster?

The Minister of Finance (Shri
Morarji Desai): That should be en-
ough, because in a two-hour debate I
can't ask for more

Mr. Deputy-Speaker: Perhaps, the
hon. Mover might like to have five
minutes 1n the end That means only
one hour 15 left I have ten names al-
ready with me, and I find certain hon
Members rising 1n their seats who
have not given their names; they are
also to be considered Therefore, there
must be a time-limut. If I give ten
minutes to each hon. Members six
hon. Members can be accommodated
There are six names in the notice
of the motion itself. If I reduce the
time further that would not be good.
I do not think it would be proper that
even ten minutes should not be givea
to an hon. Member. Therefore, if I
disappoint many I would be excused, I
suppose
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Shri Tangamani (Madura): Mr.
Deputy-Speaker, 8ir, in view of your
observations I will be as brief as
possible. We are very grateful that
we are called upon to discuss the first
statutory report under section 27 of
the Act although 1t is a belated re-
port. This report covers a period of
sixteen months, from 1Ist September
1956 to 31st December, 1957

Sir, 1In June 1959 an evaluation re-
port of the Corporation was published,
and according to this LIC makes a
profit of Rs 3304 crores during these
sixteen months 93 per cent of the
net profit according to the report
that was published in the Press,
namely, Rs 27 56 crores, has been
reserved for bonus to the policy-
holders So, that shows that the
business has been expanding and the
LIC has been making considerable
profit

I shall only deal with three or
four aspects which have been referred
to in this report My first point will
be on the question of investment policy
The House had occasion to discuss
the mnvestment policy on the state-
ment that was made on 25th August,
1958 In paragraph 8 of that state-
ment it is stated:

“The attitude regarding stock
markets is as follows There 1s
not the shghtest intention that
the LIC should indulge in spe-
culation and thus take advantage
of the temporary fluctuations in
market prices It must neces-
sarily mvest on a long term basis
But this should not preclude 1t
from certain buymng and selling
operations when circumstances so
warrant.”

What we have taken objection to is
the last sentence That will also lead
t{o speculation in the stock market
We have made it clear on the pre-
vious occasion that this being public
money should be only invested in
the public sector. We have been
given the figures as to how much
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investment has been made in the pub-
lic sector and how much has been
made 1n the private sector.

In the public sector, Sir, according
to the report that has been submitted
to us, 77°37 per cent has been in-
vested, and in the private sector 22:63
per cent In actual amount it will be
Rs. 255 1266 crores mn the public sec-
tor and Rs 74 6171 crores in the pri-
vate sector Therefore, our submis-
sion 15 that the entire amount, even
this amount of nearly Rs 75 crores
which has been invested in the pri-
vate sector should go into the publie
sector

Having said this, I shall come to the
next point, namely, the pomnts which
have been mentioned 1n
75 and 76 of this report. In para-
graphs 75 and 76 dealing with cate-
gorisation of officers 1t is said:

“A reference was made 1n the
Interim Report to the difficulties
that confronted the Corporation
in integrating the officers drawn
from the different insurers into &
well-knit cadre This task has
now been completed The case
of each officer was gone into care-
fully on the basis of rank assigned
to him in the hsts annexed to
the repoit of the ‘Lall Commttee’
as well as the quality of work
of the officer as ascertained from
the confidential reports obtained
for the purpose As desired by
Government, these decisions were
submitted to them and their ap-
proval obtained before they were
given effect to”

“It can confidently be claimed
that appraisal of the relative
claaims of the officers, drawn
from the 245 old insurers, has
been done dispassionately and
with utmost consideration for the
claims of every one. The Gov-
ernment, the ‘Lall Committee’
and finally the Corporation had
stniven their utmost t{o ensure
this. The procedure adopted
should leave little Yoom for any
apprehension that the claims of
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any officer or group of officers
were overlooked.”

Here we have been recetving re-
ports that even the categorisation
according to the Lall Committee’s Re-
port has not been followed Reports
have also reached us that even m the
‘Lall Committee’ certain prefercnce
has been given to a number of em-
ployees We have been repeatedly
demanding that the report of the ‘Lall
Committee’ should be made available
to us I have got certain figures and
I do not propose to case aspersion on
any of the officers i1f I happen to men-
tion some of them

I only want to 1llustrate my points
I will 1llustrate only the cases of
some five officers whose names are
probably mentioned in the Lall Com-
mittee’s report also But they have
been preferred to others who had
been high up m the list There 1s
the case of one Mr T S Swaminathan
who was formerly the manager of the
Pnithvi  Insurance Company His
salary and emoluments during the
pre-nationalisation period were
Rs 1,560 At present he 13 a Zonal
Manager in the selection grade and
he 13 now drawmng Rs 3,035

There 1s then the case of one Mi
Rangarajan who was an actuary in
the Prithv1 Insurance Company and
who was drawing Rs 884 Today he
18 drawing Rs 1,911 About this
Rangarajan, I am mformed—of course
1 have not got the report of the Lall
Committee here—that it may be seen
from the list which was appended to
that report that many of those who
were hagh up have been overlooked
Thig matter may be looked into

The next case 1s that of Mr C S
Kalyanasundaram who 13 now the
Divisional Manager drawing Rs 1,690
and whose salary during the pre-
nationalisation period was Rs 867
Another is the case of one Mr T S
Ksfshnamurthi, most probably the
brother of Mr T 8 Swaminathan
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mentioned earlier He 18 now a
Divinional Manager drawing Rs. 1,911
His salary during the pre-nationali-
sation period 1 the United India Insu-
rance Company was Rs 957 The
last case)is that of one Mr P 8, Sunda-
raraman who is now a Divisional
Manager drawing Rs 1,238, while his
previous salary was Rs 650

There are two purposes for my
mentioning this I have already made
1t clear that I have nothing agamst
these officers and I do not know any
of them But we find that the salaries
have almost been doubled and so the
matter must be looked into, and 1t
must also be investigated as to whe-
ther the allegations that have been
made namely that these officers have
been preferred to those who have been
senior to them even according to the
Lall Commuttee's report, are true or
not That is briefly my point.

My next point 1s this Another re-
presentation has been made to us that
officer; and assistants who were
working in the office of the Controller
of Insurance have now jcined the
Life Insurance Corporation I have
got a list of these 20 persons or so
The intention or the purpose‘ovt the
person who has :epresented all these
cases to me appears to be that be-
cause this Controller of Insurance has
become a very important man in the
Life Insurance Corporation, he was
able to switch on the entire staff—
at least 20 of them—to a very much
preferred position That is also a
matter which may be looked into I
have got with me the names of all
those 20 persons

The next point which 1s more or
less akin to this 18 in relation to the
Chief Public Relations Officer, P ¥V
Oza I think I can give the name of
that person also because of this fact
There 1s a journal called Insurance
and Banking which 1s a monthly pub-
licatton from Dethi I believe this has
been there for the past 20 yoars and
it is a very important journal in the
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insurance world. I was surprised to
read an article in that journal—the
issue for December, 1958. That article
refers to a matter, namely, about
300,000 pamphlets to be distributed at
the LIC stall at the India 1958
Exhibition had to be printed. This
could have been printed at Delhi, but
it was printed in Bombay although
the transport charges and other things
were there. The article says that
instead of paying Rs. 10,000,
Rs. 18,000 has been paid—Rs. 6,000
more than what would have been
paid to any other press. It is learnt
that this Public Relations Officer was
a gentleman who was twice rejected
by the UPSC and if the Corporation
had not come into being we do not
know where he would have been.
This is the information from the
article published in that jourhal and
¥ am bringing it to the notice of the
hon, Minister so that if what has
been alleged here is not true suitatle
action may be taken against these
newspapers. If what has been alleged
is true, then it is a very serious mat-
ter, and it has to be carefully looked
into. Because of this Public Relations
Officer there has been this kind of
waste of money which should nor-
mally go to the LIC and the publc
at large.

The last point would be about the
conditions of service of the employees
themselves. There has been demand
from the employees, more parti-
cularly from the All-India Insurance
Employees’ Association, that nationa-
lisation should not be delayed, be-
cause, as the House will remember,
there was an attempt at mutualisa-
tion by the then Oriental Insurance
Company which was resisted by
the employees who said that mutuali-
sation was not going to help in the
matter at all and it would only profit
certain big concerns. Ultimately,
nationalisation came. This assocta-
tion has been helping the process.
As my hon. friend pointed out, we
see how the business has considerably
increased, and this report also makes
that point clear. I believe that the
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new business in 1955 was 108 and
the new business now is 281. It {s
more than double. We were also
informed in this House that business
has considerably increased. The em-
ployees have been co-operating and
their demand has been that they must
get bonus. Their demand was a
continuous demand, and ultimately a
provisional agreement was reached
on the 4th May, 1959. But there was
much delay before a final settlement
was reached. I would like to know
why there was so much delay. The
final settlement was reached only on"
the 2nd July, 1959, granting bonus to
the employees at the rate of one and
a half month’s pay for the period
from 1957 to 1961. I am very happy
that the bonus for the years 1857 and
1958 has been disbursed.

About the field officers, I think the
revised scale is doing some justice to
them. It is necessary that the benefit
of the bonus should be extended to
them also. About the agents, enough
has been said by the previous speaker.

Shri Keshava (Bangalore City): I
have nothing else but wholehearted
appreciation for this report. I am net
prepared to accept the allegation
made by the hon. Member for
Madurai that this is a belated report.
We have taken a very right step in
the right direction, and we have got
together 245 companies and sgeveral
State insurance companies as well. It
is a huge task, and that task has had
teething troubles. Therefore there
cannot be any inexcusable delay in
this matter.

One other matter that the hon.
Member for Madurai was pleased te
mention was that the entire amount
ought to have been invested in the
public sector. Ours is a mixed ecu-
nomy, and we have got to give some
sort of encouragement to the private
sector as well, I do not think
Heavens will fall or there is anything
wrong in having diverted a small
portion—about 20 per cent. of the
investment——towards the private
sector, .
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Ancther obgervation of my col-
jeague was about the non-implemen-
tation of the Lall Committee’s report
1 do not know the details, but I quite
agree with my hon friend from
Madurai on some of the aspects which
he referred to in this connection I
have also had some experience about
jt. In the categorisation of officers
there has not been sufficient satisfac-
tion, and admittedly n the report
itself, we might see that quite a large
number of appeals have been pre-
ferred by the officers and quite a
large number of appeals have been
filed That itself 1s a clear indication
that what we have been doing is not
quite satisfactory and proper

1 also have brought to the notice of
the Chairman of the LIC the cases of
some of the officers from Mysore, who
have been holding very responsible
positions 1n the State Insurance De
partment of the Mysore Government
Of course, they were not being given
happy salaries, but the quantum of
responsibility entrusted to them was
very considerable This aspect has
not been taken into consideration and
they are posted as junior officers I
brought to the notice of the author:
ties the cases of Shm M N Srim-
vasan and B N Ramaswamy I am
surprised that the Chairman of the
LIC has not been pleased to tackle
this matter quickly In fact, I called
on him personally twice on my way
back to my constituency, but nothing
has been done Once in a way, 1n 1n-
tervals of six months or more, I get a
communication that this matter 1s
being attended to This state of
affairs 1s not satisfactory We cannot
keep the employees 1n an unsatisfied
condition We want to have a con-
tented staff, which 1s a great asset
So, we should do everything possible
quickly to see that our employees
are satisfled

One other matter I would hke to
refer to is the way in which we are
dealing with our agents Our emplo-
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yees are only sabout 31,000 but the
agents, who are the real workers in
the fleld geiting business for us, Who
are the back-bone of the entire organi-
sation, number about 2,20,000 They
have been treated in a step-motherly
way In fact, 1 learn that there has
been a stipulation that the fleld officer
has got to appoint within a specified
time a few hundred agents So, he
goes on appomnting anybody and
everybody as agents, with  the
result that the real workers, who are
full-time agents, are suffering on
account of this

Representations have been made to
the authorities concerned several
times without any effect I feel here
that we are getting the solemn rule
“First things first” You must first
take care of the agents and then the
LIC will take care of itself We have
got a very vast programme of expan-
sion and we must keep the agents
absolutely satisfied On the other
hand, we have even curtailed some
of the amenities they were enjoying
In the previous 1nsurance companies
I am told they used to be given ad-
vance payments on prospective
business, but 1t 1s not done now
The commussion on first year's pre-
mimum 1s reduced from 40 per cent to
25 per cent The agents do not come
under the category or employees and
so they do not have the other amcni-
ties given to the employees They
have no free insurance, etc I qute
agree with Shri1 Ram Krishna Gupta
that we have absolutely forgotten the
crucial question of tramning of agents
They are lakhs in number and I feel
there must be an all-India 1nstitu.
tion for training them in all parts of
the country It i1s very necessary
and it must be started forthwith In
the interest of the country, all
attempts must be made to train our
agent: and to organise them proper-

If I may throw out a suggestion at
thus juncture, I would even suggest
that the hon Minister may be pleas-
ed to enlist one of the elected repre-
sentatives of the agents in the Board
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of Dwectors We are talking of
workers' participation in manage-
ment and other matters As such, it
will be worthwhile if there is an
accredited representative of the
agents on the Board of Directors

Then, 'n page 16, there has been
an unequivocal admission regarding
the quantum of business done on
group mnsurance and the janata policy
scheme Our country 1s economically
backward and as such, these group
schemes are very beneficia]l to our
countrymen, particularly in the field
of workers The only section of our
country that 1s farly orgamsed 15 the
section of our workers and to that
section we have to take this message
of mnsurance All efforts have got to
be made for furthering this in the
fleld of workers

With these few words, I heartily
welcome this report

Wt Wo wto  Feg (m)
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gir @t @ fv for ey wran
forr ST T g AL F R
£ ofz 37T g ww fralg A v
ot et amr & wnt ol s
N o v PR & g o agw
@t fowwa @it W ¥8 g § oW
W wWe wdmw g W@
we fe waeT ® g wegy ¢
xRy § § yg A wgw g@r
g frxw e for for @ feafaest
TewR v & gt wif gE &
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frsTt R Wy foadar 1 ow ofY
¥ ' 9 NE T agm wE "
wr g tag wew @

afed | a8 & e
aga § wrAwE R 1 @A B
AR § AR AR A wifgg f

1
E

oY Uy A Fowr 3@ @z #
grogd frer saq dur wn fw
v Bafr § vy oy qafaw dwe
AEnm W g Wik R v
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[sf o wro fayg)
# w0x an@z v § €wr faw
AT TIAT AT FHT § | WAL &R
4 ow awfa e T fawre
gemnh & w1 %) A frede
gRei § afl [Egsa g WW
qurvAry  JgET AT wE @T
AR v ot fawge oE@nft A aga
aaf v1@ ¢ | free oA T A
A A ENWT A€ A7 § v wifae
AN I FTE THAY AT AV FAH |
AW A ® ¢ W wfs qw
& wfgs § wfas @ | caw
fad wragawar dYgw g W E fE
AT IZIT A FEETHT Y
q &A@ # fad o7 gaq fafes
WFEEATH KT FE & fow Ay
® |G AT qE 1 IT FHTC WA
gmeadl IgqT ® wwAT g
NoH M F vafow dAwe 9 &
whrs & of 1% 727 2977 vy wrfgm

IqTeH WY, Sraw avar faw
# faafg? q & Suer foE & 99
Yo 97 fad go TATH § WA [
Fgn wgwg v wfeea A 4
QIXFT FII { A SIGT AN G IHF
R | WG AIG FW AT HT 8§
fE a2 syt g fawald § oo
T Yo IUALH F ®T W A EAT
faarmar g &5 & &9 ¢
‘On Mortgages of Property within

India (including doubtful loans
Rs 1,69,40,348)
L E 1E
On Mortgages of pro-
perty outside India including doubt-
ful loans Rs 1,02,31,275 On personal
security mcluding doubtful loans
Rs. 4,88,764".

S g wwalw 5 gw oz dwd
§ fs o fr Wiz AT ® W
ar qiAw €y F g7 @R wEt W

AUGUST 6, 1960  Report of the Life  roq

Insurance Corpovation
of Indis

® gt faroer fis aedieor g war
g ww Jwra wR W dfuw
LT

cafen Nfa & fewas o g woe
M dra o e w3 37 ¢ fr g
% oraw dor AT § "T ® -
2 %7 7418 § SgH Tafaw 4w #
& wfye & wite i ey oy
e

o ¥ Jq qy AeE A ER

g ¥ G ¥ @ I B
wrgar g e ot w7 faw f frmr
S daa @ d ARk N foe
TR W wEE ¢ S99 48 a s
i § f5 S e ¥ @ xg g
22,3¥,53% % 3fva 3% A ¥aw
&,¥q, sy ¥ FAfamET gu ok #da
A g Noeew, T amed
& g Y o\ e o7 =l & m
I AT A gET | %W W
O & gmd o Afa @
wifgh fr At 9% game o w1 arfedt
i A e N o wE@r
aifgh ar fewsdwr w<r wifgd | 3z
FN AT T wT qrf A adwr
TWF AN F FTEE AN g &
W o g s v wwr &
sTiarE 78 O wifgd | WM dee
Y § IF fa? wOiTE N gy
Ay e w1 ®F FTT fgd

T qrg gy & dwan g fr wfee
fede & ve¥ o® ox JWE 3 @x
¥R uo ¥ gz wgr TAT Y .

“We have verified Investments
having a total Book Value of
Rs 345,58,18,343 but we have not
been able to verify the balance

of Investments having a total
Bgok Value of Rs. 1,19,08545 a3
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we are informed that Investments
acquired in respect of “Controll-
ed Business” have not yet been
fully reconciled with the Books of
Account ”

Shri Morarfi Desai: May I say that
1t has been done alreadly and there
1s nothing wrong found imn 1t?

=\ o Ao fog afz fR F ag «
ATAT TEE 7 qg AT wE A
&% & A w oY § gg @
e & wmd faw & g giwr
weT 7 g f& 5@ ey § -
Ao T A wir o faafed d @
gg oE ¢ % @ e = enw @
ad fF W aw N fed uwwe
AT *W ¥ faufady 7 oy s
wifgd

Shri Morarji Desai: May I say that
a note has been added to this effect”
In that note 1t 1s stated

‘As desired by you we have
verified mvestments  totalling
Rs 1,19,08,545 referred to in the
“Auditors’ Report to the lafe In-
surance Corporation of India”
dated 29th December, 1958 with
bank certificates, vouchers, re
conciliations and other documents

produced to us”
! Wo w0 fog W H w1 AT |
ay vy gt g fe fodld & fewmar

war § 5 omad, 28K # Ru,80R
whard @ oY fis fee®T, ey AW
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FFEHL 30,0%c FF A7 | AT W gAY
% ag wer § e o aw bty
TR AT W R flw Ak ¥
o @ wfgd fs s ¥
qa § Wt ) @ed R
ofgd | @ W ¥ @ wfew wga
1 ouew sqwfey ¥ fd ag &
ST gfm wltgw, 9% aW,
% gFdRH WY ferei saww it
#7 fadly &9 & s T@T AT wnfEgd
T g wege 7@ § f5 dv @
frrar & o T A gu d av N e
T § 3% gy # B S
7% § 3% ey s wifed ar sa

ITHY AR N9 w99 9 g AR
@ AT I g e
g drr fem & o go whnfay

g g AR FT T Ix aw

fady =g <ar aAr Tfgd & g
i g wHAfAr & A9 =A@ @)
s a@FR F{F T g fw
EAE IR ¥ IiF aw w dHe
AAg W gEy wEwiar a fad,
wfhg wadie gra qad a3 Ty
I W ARy F i go sdafo
¥ g i q Ay 7 & ¥ Ay

g wifgd

Shri Khadilkar (Ahmednagar).
Adter the big storm centred round the
co-called Mundhra deal, which has
almost subsided fortunately, we are
discussing this iepoit of the LIC
for the first time—ts first report It
18 no doubt an encouraging document,
and within the time at my disposal
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{Bhri XhadiNcar]

{ would like to make a few obser-
vations.

We bhave seen during the Mundhra
controversy that in the running of an
autenomous corporation of this nature
the question of fixing responsibility
is extremely difficult It 13 the third
national financial nstitution n this
country if we leave aside the Reserve
Bank and the State Bank and so if we
do not exercise sufficient care to
remove certain suspicions harboured
in certain quarters it would be diffi-
cuit to run such an autonomous cor-
poration with the desired objectives
Therefore, I would like to suggest that
s0 far as the investment part of the
Corporation work is concerned, in-
stead of leaving it to the Investment
Committee, we should hand it over to
the Reserve Bank. That would leave
the Corporation absolutely free from
the so-called entanglements in the
participation in the capital 1narket
and in the stock exchange so that it
can look to the field work m a much
better way

So far as the present set up 1%
concerned, as one hon Member pomnt
ed out, I do not know what 1s thc
policy regarding the pay scales of the
top officers, mjddle officers and
lower grade officers About 246 con
cerng were to be integrated and
there were difficulties I do realse
it But even after three years of
nationalisation there 1s constant
heart-burning going on in the Cor
poration that while integrating the
officers of these companies a certain
weightage 18 given to a few big com-
panies and they have got a big pro-
portion of officers 1n the higher ranks.
I think this must be removed as early
as possible Particularly, thig tenden-
cy of bureaucratisation at the top
creates a sense of frustration at the
bottom and the very purpose of
nationalisation is frustrated in the
effort I myself had occasion, along
with the hon Member, Dr Aney,
10 represent a case where a certain
mjustice has been done, and after
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several representations to the Deputy
Minister—I do not want to mention
the details—even that small injustice
which has been pomnted out again and
again has not been removed This
shows that the purpose of the Lall
Committee, which wag certainly to
remove, while categorising the officers’
cadres, privilege position enjoyed by
some big company officers, has not
been served and particular positions
have been given, even now, to big
concerns That has not been done
and rationalisation in categorisation
18 absolutely absent I would urge
the hon Finance Mmuster to look
nto thus matter.

18 hrs

There 1s another aspect which 1s
very important and which has been
neglected There 13 no mention of it
in the Report That 1s the medical
services which now are necessary for
msurance purposes Formerly the
position was that eminent doctors
were approached by companies Now
it 15 entirely at the discretion of the
agent 1 know some doctors are
having roaring so-called insurance
practice and others, whose medical
judgment would be more impartial,
are totally neglected Then in the
previous days, when insurance busi-
ness was in private hands, there was
a board of referees I made enquiries
at different levels and m different
regions There 1s no such board at
present I do not know, but if I am
wrong the hon Minmister will correct
me Therefore so far as medical ser.
vices are concerned I would urge
that there should be some rules spe-
cafying as to mn what manner a future
insured person is taken to a doctor and
what fees the doctor is allowed to
charge and all these things There
should not be a sort of conspiracy bet-
ween an agent and a doctor at a
particular place because in the long
run the Corporation 1s likely to suffer
if this comes about.

80 far as the investment policy is
cerned, I do not insist that it should
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be entirely in the public sector but 1
would certainly Lhke to 1nsist that
there should be diversification There
should be a certain amount of region-
wul preference while the investment
policy is decided upon The present
pattern 1s that you look to the stock
market 1n order to show a particular
yield on the funds Why should the
Corporation not take up some works
such as the water works of mumci-
palities coming to the market for a
loan? There are many municipalities
and corporations and small local
bodies mn this country It takes a
long time to raise funds to meet the
needs of the local bodies If the Cor-
poration could service them at, say, 4
or 4-1j4 per cent, instead of depending
upon the speculative trends of the
market to make profits and show how
we have succeeded :n making 3 or
3-1]4 per cent, 1t would be better So,
I would hike to have this change made
so far as the investment policy 1s con-
cerned

As regards the agents, I entirely
agree with the suggestion made by
the hon Mover of the motion This
business entirely depends on the
agents and 1if they are really satisfied
in the business it improves their
approach to possible chients It 1s not
a simple thing There 1~ a certain
art involved 1n this At the present
juncture all the agents do not put in
their best Some of them, who hap-
pened to meet me, told me their ex-
perience When the business was in
private hands they were given greater
latitude to mobilise business but to-
day because the return 1s not equal
to the effort made, they do not put
m their best This 1s the experience
We want to mobihse savings all round
by way of insurance In fact, as one
member of the Planning Commission
has suggested, which suggestion I fully
endorse, 1n some form or other if you
want to control the present inflationary
trend which 1s discernible in  our eco-
nomy some form of compulsion,
wherever possible, should be intro-
duced to mobilise the savings scatter-
ed all the country For this purpose
if agents are gaven better conditions of
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service and a little traimng 1 am
certain that this fileld work will be
better organised

I have one small suggestion too 1
am afraid the Corporation today 1s
Just working 1n a rut ‘There are new
flelds, particularly, in our country
When we are {rying to increase agri-
cultural production with all the risks,
why should the Corporation not take
up crop insurance” There are some
other fields also where insurance has
not yet entered m this country I
would definitely lLke the Govern-
ment to consider it and 1n some place,
as a trial measure, crop mmsurance
should be tried immedrately

One last suggestion and I have
finished 1 do not know the building
policy of the Corporation Recently
I learnt that there were several
company buildings in Poona scattered
all over the place The same thing 1s
there 1n Bombay There 1s a rage to
have one central building with huge
investment I do not know as to what
would be the return on that invest-
ment Plans are afoot, I am told, in
Bombay, Poona and several other
places to acquire big pieces of land
outside the city at fabulous prices and
have magnificent structures I think
this policy should be discouraged spe-
cially when building material 1s scarce
and old buildings should be utilised
for the time being wherever possible
without going after this giganticism

With these few obseivations I con-
clude

Shri Subbiah Ambalam (Ramana-
thapuram) Mr Deputy-Speaker, Sir,
it 1s gratifying to note that aftcr
nationalisation msurace business 1n
our country has increased In fact, it
has doubled during the last ten years
As has been pomnted out by the pre-
vious speaker, the value of insurance
mm 1940 was only about Rs 100 crores
In 1954 i1t was about Rs 150 crores
and now, by the accounting period
1957, it has come to Rs 280 crores
But I would like to suggest that there
1s a lot of scope for improvement of
this wndustry
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{Shr1 Subbiah Ambalam }

As is well known from the Report
the total business in force 15 56 86
Jakh policies of the value of about
Ra. 1474 crores Conmderng the
wealth of our country as also the
population this 1s very small It can
be doubled if only real efforts are
made to popularise insurance schemes
and, as has been pointed out by
several hon Members, if the cond:-
tion and remuneration of agents arec
¥nproved

It has been admitted in the Report
that steps are being taken to tram
agents to get more of business and to
take the message of insurance to every
corner and to every village in our
country I would suggest regarding
the agents that while traning 1s
necessary, remuneration also should
be adequate at the same time It 1«
known that before nationalisauion
commussions to agents have becn up to
35 to 40 per cent Now after nation-
alisation 1t has been made uniform I
understand that it 1s about 25 pel
cent This i35 a <ort of discourage-
ment and not an encouragement to
agents to get more of business Thcse
commssions should be fixed on a
graded basis as had been done by the
companies before nationalisation that
18, for a certam hmt, say, up to
Rs 1 lakhs it may be 25 per cent and
1if they secure more of business the
commussion should also in propoition
be increased so that people may take

nterest 1n gelting more business
That 1s one suggestion
Then, regarding the inv¢stmont

policy I would like to say that the
Corporation should be very careful in
making investments and take nto
consaderation the needs of different
regions The Commitiee on Esh
mates in Madras State have said 1n
their Sixth Report

“It 18 only fair that apart of
the large sums of money collect-
ed by the lafe Insurance Corpora-
tion from Madras State should be
ploughed back by way of invest-
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ment in the debentures of the
Central Land Mortgage Bank at
a reasonable rate of interest to

make agricultural improvement
economical ”
This 15 a good suggestion The

object of our Plan and all our Gov-
ernment policy 18 to mmprove agri-
culture and to see that our country 1s
self-sufficient 1n the matter of food,
and if we only so shape the invest.
ment policy of the Life Insurance
Corporation as to give a helping hand
to further these agricultural pro-
grammes I am sure that we would
be able to make headway so fai as
our agricultural production 13 con-
cerned

One other matter that 1, facing our
country 18 shortage of houses Therc
are a lot of slums in big cities and
towns The one way of tacklhing this
problem 1s for the Lafe Insurance Coi-
poration to concentrate on building
houses There are two aspects jy; thic
matter one 1s getting moie bust
ness, and the other 1s solving this
housing problem at the same time I
know fully well that in the Madras
State the old Prithvi Insurance Com-
pany had a policy of constiucting
houses That 1s, such of those people
who are desirous of having a house
will take up a policy for, say, tcn or
twenty thousand rupees, and this hife
msurance company will undertake to
construct a house for that person
Then they will collect premia, and at
the time of matunty of the policy,
instead of paying cash to the pol.cy-
holder they will transfer the property
in the name of that policyholder So
that, during the time when the policy
15 1n force the persons will be occupy-
ing the houscs and continue to pav
the premia and at the end of the
period they will get the house instead
of cash It 1s a very good scheme
If 1t s given due publicity, the Life
Insurance Corporation will get more
business and they can 1nvest in
houses which 1n a way will solve this
housing problem



1081 Motion re.

1 would also make another sug-
gestion, that 1n our country there
should be some sort of compulsory
msurance to government employees
and an unemployment insurance
scheme This 1s a big matter but one
to which our Government should pay
due attention and see how far 1t 1s
possible to introduce this sort of un
employment 1nsurance and compulsory
msurance in India

I would also reiterate the point ad
vanced by one of the hon Membus
that crop insurance should also be¢
tried 1n this country It 1© worth
while trying 1t

Then in regard to mvestments we
find from the report that in respect of
the loans advanced by some of these
companies the title to the securities
was defective and unsatisfactory This
1s & matter which must have been
considered at the time when the
nationalisation took place 1 undcr-
stand from the 1cports that compensa
tion to the old insurance companics
has already been paid 1 would lke
to suggest that the Government and
the Corporation should have retained
some of the money that was paid by
way of compensation to these com-
panies to make good such losses If
they had onlv retammed some¢ money,
all these losses would have bicn
averted

Regarding the janata policy  from
the report we find that the¢ total
amount of business they weie able to
do during the year 1957 was Rs 1 17
crores under this scheme This 13 not
encouraging Adequate steps should
be taken to improve the 1esults of
this janata scheme Theie should bc
more publicity and more tramning
given and better remunerat on should
be provided to the agents -0 that we
may get moie busmes. under uus
Janata policy -cheme

W Ho Wo KA (d79) AW
et eftet aw, ¥ ww fae & fod
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A EAWIRA SO ¥ a|rd
T ATRAT F 1 I AT AmerATEr
foor mr Wl AwAeTe ¥ A
I o ¥ wfE © wmE
@ T @ R wzwr gwr a1
WAl & AnTAreew & g W S
a0 ¥ U Y AN qHA B B TG
ar T £/ W AW _qw A1 fF g
&t ¥feA 7w fgtE #1937 & Ay
# gamr awrd fa o 4% | awr
g § gumar g fr o= ag@
W e w1 fear &1 597 Iuc A
UF WY TINE & wFAr § ST =g
HHTAT & | WY A I7 ITH TG
Rt wrararT & 1 IR
feome 7 frd T #F @ ar "W
1A P AT ARG A
M &1 fear

Yorae 1 & fr & ooy 33 aoew
2 & ug ¥gT Agan g fF o S weg
I W WA A W A% T
g W I Ggfea wEr o) vl
IR A g BISA B AT W1 IEHH
w5 aret & oY w1 o 3¢ fatedw
qrs4T g § 97, I AF g q4F7 6R”
A aFAT a1 I@ FH AT T
g ¥ g1 ¢ fr g fafow wrede
TN Y frwd w7 ofeqs Qe 7 W
# ) fagra F AR 9T § FFAET IIRAT
g fF o1 oavg & @ wwA q
mimmum %7 T 4, IJq¥ w9
avg Wifaw 1, A @9 & A
Y 7 ¥ | Y A § 95 el Wy
Y FE T W AT et O shifame
N g A & qees 7 3T 19
7F RO B PE ET, I gA@ N
ux Wy O aft Y gt g

zAY g ¥ it & wedz safagat
T awigr it fear w9 9,
3fra wror ag a o Y af gt
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[ o Wo da]

i qifedr-Hiws a7 sfle feew
' yq of o, W feer o, o
o Ny @ s w1 g oy
farraa W ¥ad § foed@ & wgwe
g TE @ A S
&N wzw fawfd ar v g W%
er¥ T} 7 xa favé @ faar § fw
Qft fograg v g @iy Y ST M R
Oe WTX TIT W, AL FAT F TR
¥ &g &7 o ek 2z
HPTA 7 TITRT W gfear WY
fowrae s &1 wiY 78 vo wTE TR
¥ 912 &) qTTwE wIT A ava g
QE A uAW T A wTAr ) qZ S
QAT a4y oy Y & @y qf

N aOXE  OF Gy HQRA
¥ arar # 3 W qgwar fE A A
el & sy 4, 9k o &
W TAERR AQ MY, FuTATEITA
i dar T aEm f5m § 9097
W ga ara Ay 14 affw
RIS @ g6 § |

T 4T Y gg onfgr A T fa Frer
EHYAAZ R ERTGIE 1 NIEAT FEAT
WA @ e ¥ fag s w9
i & wraar g R AT w7
& srEaT &7 W o AwEs R
fer oY wrad wro gy a ¢, @
o 7g fafada wrggz andl & @,
A Agf AT AT AR 7

qA WP Fg prrfAar #
1 I 3w Pt ¥
T 1 I gAdwaT afad
®Y TeariAr w1 g e wg § R ¥
& oX forg N &1 yaver fagr war g,
Fa¥ w91 37 F wwelY Y 7€ § ) TR
¥y & v Pora v w7 garen fer war

Insurance
of India
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§ ud wroirte W W oy
wr, g 9T &t wwfar sy
W et garer fear war 8 fn et
e trdedza €t ft ot gt ot
e X fed € oy Afsagmadi
ary @ | ¥ fad wronew W
fosmT ST BG aAw F Y war
& o waw Wy awdly v W R
wr ¥ N e § 4% T8 grea A
ag® w7 QAT § WY ag v axw
faedY 7@ qr AEAT FA A1 gvdwEHe
& * for adt &1 gavan fage war
30 LauAg R FTERTT &
¥ qE> &Y T §, A A aa @
2 e % @At R ow Wit
R A ¢ IR s
fe 7g 9 uwdw Wedr @ W@ wga
WY TG AF A T FNE o agr
awr v oy, #ar g ovmr g &
FICRGA &7 & I 4g TRIN
Uagar w7 gar & v fewr w0
tu o foer mar & G 9 fe vae
Fdifaae & fom oo &1 ag gaee
LRGSR EONER R I
W g 3L & 91, 3 WD, QY RRUL
7 g 33 v 90 | O oRw ey
Y ww g § 1 T ol g e TR
®Y FATAY FAT S wEY Ty @)
® o v wigw g i fom o ¥
T 7 ¥R FAlAAT oY q@ae
fear, foaft-feaht ew=frr o,
feafifrat awwm  wTEROR &
wrad oY, 37 aa & frfaw T worr-we
§, T W oW wEwew ff, ax
o wY wonfeRz v @ & fodk g7 oY
wfee foar arr wfgd |+ O ¥ W
# 9gR N ww fear @ 99 & fad
A N faodr o0s & a9 vadr
W g
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R aw dw 7 i
o aifereft & X § g wdww f7d
# X we ) ey ST,
foarz to ¥fe ag TR Bw A
grataw wrdw af vk § 1 98 o
& w3 ¥ fad dar e s
§ 1 wEREe & daer e fe Wy
e TA4AT ¥ ATHT TYAT 91 QFT |
qaAqe o gfemr 7 grefuw aeow
AR T & fad o faew =@ q
Ay §, o & EAFT S 000 To ¥
¥ IT A FOAT T A @& qEg
8 wadaT e gfear sumar ww A
2w, g QY UE WRgE W T
avft 3, feT o ¥ T ey &
T wredT 9§ § Y AFW AT F
tag &t ¥ 9@ § 1\ Hfew 7w
W aga G Erfr @ A 3 oy
oW O I B AEE WA
FREARYT ¥ IR TQr FEg & R
qg q2T A% rATEAE § 1 F ALY v
fs g X Ta W ERIT D @R
¥ AW @A AN TN
Ry O & WX IT T A fawwF @Y gawT
g won Wfgd W s ¥ sawer
gt AEdW A1 AT §E
¥ fag €z watae ) arda, 7 fad
§,000 Bo ¥ TARA AT FT AfeH
WY TYTET 9T FAY § I 47 A AT
faar 913 | A W AR S F
fad vt sx & )

gl forg r oo N
st wmaford xarr fear wg @
qRE] ® $T7 & qaTfenw | Iw TR
gftr gl wiv wroReT # wed
wow #eT gl A Teafed #t
frars It ¥ ) Raod g3
o fra § | & S Wit o
# e aferd owwer § e o
wror qE fas aTEE TRR wTeRRET
144 LSD—8
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§ @ aft srcadt §, afes foa o
qfear JRT & Freew a7 § adlr
wg wrqw g § 1 3g A Adfeer
Mg g afees JwT o wad
( Concerns ) # a? §, dar wqw
g g s T & W€ 7 %Y I Nt
* fedae a7 v § qeafas Fu1
¥ el 71 I ¥ A v w6
8 ¥fer I A A e af 4
R A mwive a6 gfear ¥ qfeas
afm wfags & wdT qr@ wdf
TN § wx Rz miae 7§ 37 ¥ afw
afra s & afed it § ®fea
AEH MW ST 7 @ Fa¥
afs® @923 %7 u~t ( Concerns )#
TAT A4 AT FAW T3 § | AT
ATIT § 37 A i st7 ¥ fad u®
TI72E Y FrAY Wfgd 1 A TN
Frfan LT 1 A A9 ¥
Ta 7 7@ QO wfgd 1 7 fadk @
vat & faf afes gad sat ¥ fadt
A @it ar & qg fefrafidaa
Ny aw P aF ¢, At qieame
7 A g8 ¥ fafefasy rar |} WK
g W AT QA1 qg AW QA
gt fo famet @ 37 & wow
& 13 A AT & wm dar A e
@t 4 ar a1 fora ¥ fod A XE
A qr ) WA Y e s wa
@ E wdY B T sl

fradr arg N F ™
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Shri Morarji Desai: I am very
thankful to the hon Members who
took part in this discussion for appre-
ciating the work done by the LIC so
far and also for pointing out some
deficiencies and making <ome sug-
gestions which, 1 am quite sure, will
be helpful 1n furtther bettering the
work of the L.IC.
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Of course, it does not mean that I
am able to accept all the suggestions
as being useful, and I would have
therefore, to say something about
some of the suggestions which I may
not consider very practicable, though
I readily grant and appreciate that
they have been made with the best of
intention and with a consciousness
that they will lead to improvement

It has to be remembered that the
work of the LIC. in the early years
has been very difficult, 1t has been a
gigantic task considering that over 200
companies had to be integrated and
the work had to be co-ordinated and
put in order. So many diferent cate-
gories of staff employed by s¢ many
different companies had all to be
brought into one co-ordinated whole
and had to be satisfied and justice
done. Naturally, therefore, this pro-
cess took time and no body of the
best persons possible can ever claim
that no acts of commissions and omis-
sions would ever be made 1n a process
like this. There have been, there-
fore, some faults which are being
rectified as time goes on, and there
have been some faults which werc n-
evitable, which may be considered
faults but which, really speaking, are
not remediable and have got to be
put up with and have got to the
suffered. In this category will fall
complaints of some officers who may
be still feeling that they have not
been done justice. I may say that I
have paid considerable attention to
this matter because I cons:idcred 1t the
duty of Government to see that
justice was done as far as pnssible, to
the maximum extent.

If one considers that out of more
than 600 officers who were categorised
there were appeals from only 104, 1t
will be seen that the work done was
fairly good and careful. In respect of
these 104 appeals again, careful atten-
tion was paid to each case and
wherever anything had to be done
that has been done. About 20 or 24
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cases have been dealt with like this.
In the other cases 1t wag not possible
to do anything, nor was it found
necessary to do anything, and the
complaints were not considered as
proceeding out of any injustice.

In this connection I should like to
mention that whereas at thig stage
Governments has paid considerable
attention to these grievances of offi-
cers, Government will not be prepared
to do so in future as regards the staff
and the new staff, because that will
be the work of the autonomous body,
and { do nut think 1t will be right for
us to interfere mn the day-to-day
working of the L.1.C. or to encourage
a belief 1n the staff that they can
appeal to the Government or to any
body except the LIC, for their future,
or for getting justice done to them.
That 1s the policy which will be
followed by me and by Government
as far as 1 can see.

In this connection I may mention
that there have been a few cases
which have come to my notice, to
which reference was made by the hon.
Member Shr1 Tangamani, nme cases
m which more emoluments have
been paid to them than they had been
receiving before, that is to the extent
of about double the salaries that they
were receiving before. Not in all the
cases double has been received; in a
few cases 1t has been double, in =
few cases it has been less than
double, but it 18 more as one might
see it, Regarding all these nine cases,
and one or two more cases which
have come to my notice, we have
told the LIC to examine them and to
bring their salaries in relation to
what they were receiving and in
relation to what other received, so
that there may not be any injustice
done either to them or to the others.
Therefore, that will be done by the
LIC, but I do not propose to interfere
more than that in this matter because
that would not be right.
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It wag complained that there has
been an inordinate delay in the sub-
massion of this report According to
section 15(1) of the Insurance Act,
the report has to be submitted with-
in nine months of the date of expiry
of the period for which 1t 18 given.
This report 1s for the year ending
December, 1957 It had, therefore,
to be submitted by the end of
September, 1958 Government has
been given power by the Act itself
to extend this period by three months
if necessary, and looking to the fact
that this was a work of a gigantic
nature undertaken by the LIC, 1t
was necessary to extend the time,
and they did 1t within that pernod,
that 15, by the end of December they
submitted the report, It cannot,
therefore, be said that it has been
mordinately delayed Government
submitted the report to the House mn
the beginning of March, 1958 1
do not think that 1t can be said that
Government took any mordinately
long time in submitting 1t to the
House The House could not take it
up earlier because of many other
important pieces of work which the
House had to deal with, and therefore
the complaint may not be well
placed

I would certainly thank the hon
Mover of the motion for his deep
study, but that deep study should not
lose sight of the amount of labour
put 1n by other people also which
might be even greater than the
labour put 1n by him, Let him also
appreciate the labour put in by those
people in submitting the report, All
the same, we shall try to see that in
future the report 1s submitted soonex
than this, 1f 1t 13 possible, 1t may be
submitted within four or five months,
but it 15 not a report which can be
submitted as soon as the period ends,
for, then the report will be shpshod,
and will have not much worth. It is,
therefore, that the report has got to
be carefully submitted, especially in
a case hke this where so many
things had to be done, and the LIC
was a new body entirely, It would
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be very uncharitable to say that the
renort has been inordinately delayed
That 18 what I would lhike to tell my
hon friends

My hon friend was also not very
charitable to the compostion of the
board as it 18, I do not know where
he found that many of the people
who are managing the board or
managing the LIC today are those
people who were deahng with this
business before I do not know
whom he has found like that Of
course, the officers who are dealing
with 1t certainly are officers who are
experienced and who should have
dealt with 1t, and some of them were
there But, today, the officers are not
on the board Therefore, to say this
«> a0t proper I do not know how
1t was said hke this I should hke
to understand this much more
oecause our inferest 1S common in
this matter, also because it is neces-
sary to see that new 1deas are
brought to bear on this work and
that former prejudices are not there
But if we can make use of former
experience, 1 thmk we should do so,
and it would be wrong for us not to
take advantage of that experience out
of any prejudice that we may have
for some people

But I may give this assurance to
my hon friend that care has been
taken to see that the board 13 com-
posed m the best manner pousible, so
that the work 1s done as efficiently as
possible, and evolves as best ag it
can be evolved The proof of it Hes
m the fact that the work is imncreasing
and becoming better and better.

I must also admit at the same time
that it the work 1s improving, it 1
not entirely due to the good work of
all these capable people concerned
or of the staff, but 1t 18 also due to
the fact that 1t 13 a monopoly now.
There 18 no competition for getting
the work, and peaple are now getting
more and more insurance-minded,
and, therefore, it makes it easier to
get more work. I may, therefore,
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say that I have even twld the LIC
that even though the work 1s better,
I am a0t quite satisfled, and I should
like to have 1t 1n a greater volume
still, and we should like to reach the
figure of a thousand crores of rupees
in work as early as possible They
have an idea of domg it within five
years Well, 1t 15 a good ambition
for them, but I would say that it can
be even bettered

But if we want them to work
better and better, we should also
appreciate therr work more and
more, while giving them suggestions
too And I do think that they are
doing bettetr work.

It 1s true that the foreign work has
gone down but now 1t i1s coming up
The chairn.an and members are pay-
ing attention to this work, and they
are trying to expand 1t because 1t
a'so helps us in the matter of foreign
exchange Therefore, this work 1s
not being aeglected

I wish my hon friend, when he
made his suggestion about training
of agents, had not, in lus care of
study, overloocked para 81 of the
report itself, where it 18 said

“Plans have been finalised to
mmpart framning to the agents
witk a view ¢t 1mproving their
professional sk.ll and efficiency
and to encourage the part-t.me
agents to take a greater interest
in their work”

Therefore, thig 18 not a new sugges-
tion This 1s a thing which has been
before the LIC, and they are at it,
and they are gomng to do 1t, and I am
quite sure that they will do i1t more
and more, as time goes on More and
more attention should be paid to the
training of the whole staff, and not
merely the agents, but all the people,
and taat is what 18 sought to be done
I am very thankful, all the same, for
the suggestion made, because that
will fortify the LIC in taking up this
work ag they should have done

Ingurance
of India
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Then, a reference was made o
investment and the investment
policy. The investment policy has
been now fixed by Government, put
before this House, and also discussed
and agreed to It was suggested that
all the moneys should be mmvested in
the public sector and should not be
given to the private sector I do not
see how hon Members forgot the
undertaking given in this very House
to the private sector in this matter
while this was nationahsed,

Shr1 C D Deshmukh, the then
Fmance Minister, while piloting the
Life Insurance Corporation Bill in
Parliament had given tnis indication®

“The Finance Minstry in parti.
cular 1s very closely associated
with all the stages of the formu-
lation and implementation of the
Plan, and 1t will be possible for
them to 1ssue directives, 1f neces-
sary, for investments, in order to
ensure that the general invest-
ment policy of the corporation is
such as to help in the attainment
of the objectives of plunning In
this connection, I would also
refer to the criticism that I
guaranteed, unfortunately, that
the same percentage of invest-
ments would flow to the private
sector What I said and would
like to say agamn 1s this 1 would
hke to tell the spokesmen of the
private sector, industrialists and
others that it 15 not Government’s
intention to divert the flow of
funds, that 1s, large dimensions
of the present funds, to the
public sector, to a greater degree
than at present. Now, it 13 my
endeavour to see that at least as
much money as 15 available today
15 made available for investments
in the private sector It is
obvious because we do not know
what the shape of future plan-
ning 15 going to be.”

Shri Braj Raj Singh (Firozabad)
Shall it always remain a dharms
with Government now?
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Shri Morar§l Desaf: I do not know
whether my hon, friend believes in
dharma, what dharma he beleves in,
I myself do not know Therefore, I
am sgymg thus, not that he does not
beheve in dharma or anything, he
believes m dharma, but I do not
know what dharma he refers to He
swears by socialism, as we also go
by socialism, we do not swear by it,
but we do believe In it But I am
afraid the socialism we belhieve imn is
not of a particular brand, perhaps,
hus 18 of a particular brand and,
therefore, they do not tally The
socialism that we believe in does
allow a mixed economy, and it is
going to allow a mixed economy
That 1s the policy that we have
believed 1n, and that is vitally neces-
sary I would say that it will be a
blunder for this country 1if that policy
18 not adhered to, if we want to
advance ag fast as we want to
advance That being so, 1t would be
unwise for the LIC not to give these
funds to these private companies, if
they are domng well, according to
the policy laid down, and therefore,
1t will be done I am sorry that I
am not, therefore, able to satisfy
those of my hon friends who are
determuned to see that no money is
given to the private sector from these
funds whatsoever The policy that
has been laid down will be followed,
and followed properly and efficiently,
not only m the letter, but mm the
spirit too

But 1t must be seen that more and
more money 1s being given to the
public sector, and that will be done,
and that 1s what we want to do But
that does not mean that all the
sectors which are helpful o the
country and which increase the
prosperity of the country will not be
helped It would be a suicidal policy
to have that sort of attitude That 18
all that I would like to plead

Bome of my hon friends without
any occasion have also taken this
opportunity to plead for nationalisa-
tion of banks Well, I am going to
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speak about it when the proper time

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddl):
Tomorrow

Shri Morarji Desai: perhaps to-
morrow, if 1t 1s reached, or if not
reached, at some other time

Shri Braj Raj Singh: He should be
asked not to move the resolution
because he will have to withdraw it

Shr1 Morar)l Desai: We are not
people who prevent them from dong
what they want to do We do not
prevent them from holding wviews
whether on this side or on that side.
Therefore, that 1s not the i1dea It 1s
only the monopoly of some to pre-
vent others from holding views that
they want It i1s not our monopoly
to do so On the contrary, our mnten-
tion 1s to see that there are as many
views as can be honestly held, and
when they are coordinated, the coun-
try advances as a result of the co-
ordination of all the views.

That 13 what we would Iike to do.
But I have already once before
spoken about the banks and nationa-
hisation I can only say in this occa-
sion when reference was made that
that again will not be of any advan-
tage to Government or the country.
It may satisfy some Members who
want to look very forward, but it
does not do any good, and I wish my
hon friends, at any rate on this side,
think about 1t better

Shri Braj Raj Singh: They wall
have to

Shri Morarji Desal: There was also
a reference made in this connection
to some employees from the office of
the Controller of Insurance having
been taken 1n the LIC on higher
salaries They have been deputed to
the LIC It 1s not necessary that
they should always continue there.
Therr salaries also will be examined,
and we will see to 1t that they do not
profit by 1t mordinately But there
18 nothing wrong in members from
that office going to the LIC; they
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have better and more experience to
give; they also get some more salary
which may be due to them for doing
work of even greater importance.
Therefore, there is nothing wrong in
20 people from that office going to
the LIC, Hence, by itself it need not
be taken as something wrong done.

Some references were made to
some moneys which were not proper-
ly used. But all that related to the
time of the old insurance companies
and not to the LIC. Of course, the
Mundhra deal has always come wup,
and will probably come up for a few
years t0 come; every time when
somebody has to say something with-
out any arguments or reason to con-
demn something, it will perhaps
always be put up out of time, out of
tune and without regard for any
application.

Even in the matter of the Mundhra
deal, soon after the transaction was
made, the LIC had some profit accor-
ding to the rates that were there. It
was only afterwards that it turned
into a scandal, that things went
wrong and there were losses. But I
would not like to go into that deal
at this stage because it has been
dealt with at very great length, and
some people have suffered and a lot
of criticism has been heard by every-
body. Perhaps it may come up again
and if there is anything to be said
then, I shall certainly do so, It is no
use referring to matters which are
not relevant on this occasion,

The Investment Committee, as it is,
is composed of people who know the
market and who are fit enough to do
this work. A suggestion was thrown
out that this work should be given to
the Reserve Bank, A very fanciful
suggestion, no doubt. But the Reserve
Bank does not want to do the work.
My hon, friend does not know that.
It is not the function of the Reserve
Bank to go into these things. And it
the LIC as a responsible body is
expected to develop insurance, it
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would not be right or fair to tell it,
Your function is only to bring in the
money; it will be the function of
some other people to look after that
money’. That is not the way of crea-
ting more and more responsibility
and more and more capacity. I do
not think it would be right to take
away this work from the LIC. The
Investment Committee is constituted
by it, it is doing well and if there is
anything wrong done, this House is
always there to pull it up as it has
the supreme authority to pull up
everybody whom it wants to. There-
fore, that check is always there.
Government are also there. ‘The
reports come here from time to time.
They do not do anything in private;
they do everything which is publish-
ed and is known to the public. But
this work must be done by people
who are aware of it and who are
qualified to do so.

Shri Khadilkar: ] made that sug-
gestion because there are two other
institutions which have to make
similar investment. So the invest-
ment policy must be unifled among
the Reserve Bank, the State Bank
and the LIC, From that angle, I
made that suggestion to remove any
possible suspicion or grounds for
scandal.

Shri Morarji Desai: Will a day
ever dawn in the world when there
will be no ground for any scandal for
some people at any rate? There are
some people who will always want to
delight in scandalising, Therefore,
that can never be taken away from
them. Hence it is no use expecting
a day when there will be no such
thing. But all due care should be
taken, and all due care is taken, The
Reserve Bank has enough work of
its own; the State Bank has enough
of its own and the LIC also should
be trusted to do its own work, I do
not think that the LIC has done any-
thing whereby its capacity for doing
this work can be doubted. Mistakes
will be made by anybody, the highest
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and the lowest, But we showid not
judge people only by the mistakes
thet ey have made; we shoald
judge them more, on the whol¢ by
the total work that they have done.
Censidered from this viewpoint, 1
have no gdoubt that the LIC deserves
the thanks of this House for doing
the work that it has done

ot ow g qov  freey fet
oy, qr, & wr # af@ A
dfr ot g T v@r §
IgR IR & wd § awrw o=t w7
warw 3 fewr 1 @ g wrar &
N Aoy greww arwd Jw A ot
£ S 9T qu fawre fear s
W MF 9T & fad q@ar W@
g § f& W e wradwst
® AT H R A, QA W W
e qar T a, fore Y & grew
® WIAT 9¢ FT GATAT AT § —

“Will the Minister of Finance
be pleased to state: (a) whether
any employee of the Birla’s is on
the board of directors of the Life
Insurance Corporation; (b) if so,
the name of the employee; and
(c) the reasons why this particular

individual was appointed a direc-
tor?”.

The answer was:

“(a) Yes, Sir. But he was not
appointed as an employee of
Birlas; (b) Shri C. C. Desai; and
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(c) long and viried odimiitie-
trative experience”.

fors frar | ag Sw § e o7 «it
o wroh aopet & Afier wy A B
¢ froow qf @ gv B foom

w 7 g0 swfa Qeiny

Mr. Deputy-Speaker: The question
is:

“That this House takes note of
the Report of the Life Insurance
Corporation of India for the period
from 1st Septembar, 1958, to 3iet
December, 1857, laid on ths Table
of the House on the 13th Mareh,
1959”.

The motion was adopted.
16.59 hrs.

The Lok Satha then adjourned till

Eleven of the Clock on Friday, Adgust
7, 1958|Sravana 16, 1881 (Saks).





